
CENTRALADMINISTRATIVE TRIBIiAL 
BANGALORE BENCH 

.. 	_) 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated: 	9jPN\389 
CONTEMPT 

PETITION (CIUIL}ppLIcATIoNNo 	' 	 327 to 442' 	 /88 
IN APPLICATION NOB. 218 to239, 263 to 281 9  293 to 3039  41 b to 43 625 to 631, 632 to 6379  

W.P. NO. 647 to 653,687to6909 769 to 771 	& -j 866 to 811/88(F) 

A'Pplio:a ntlsj 

Shri P. Chander Mohan & Ors 

To 

Or M.S. Nagaraja 
Advocate 
35 (Above Hotel Segath) 
1st Main, Gandhinagar 
Bangalore - 560 009 

Shri R.S.A. Raó 
Accountant General 
(Accounts '& Entitlements) 
KarnatRka 
Bangalora - 560 '001  

Respondent() 
V/s 	The' Accountant General (A&E), Karnataka, 

Bangalore, '& Ors 

Shri S. Venkataraman 
Secretary 
Ministry of rinance 
Department of Expenditure 
New Delhi 110 001 

Shri I'L5.. dmarajaiah 
Central Govt. Stng Counsel, 

'High Court Building 
Bangalore - 560 001 

3. Shri T.N. Chäturvedi 
Comptroller & Auditor General 
of India 
No. 10, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

Subject 	SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed 'herewith the copy of 
C.P.(C) 

passed by this Tribunal in the above saidapplication(s) on 	 __. 

UPUTY REGISTRAR 

End : As above 
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TRUE COPY 

In the Central Administrative 
Tribunal Barigalore Bench \%  

Barigal ore 

P. Chandar flohan & Ore 	 V/e13 

Order Sheet (contd) 	

'? 	The Accountant General 
(A&E), Kernetaka, 
Sangalore & Ore Or M.S. Nagaraja 

Date 
	

Office Notes 
	

Orders of Tribunal 

r 4.1.89 

Shri N.Satyanaraywa Rao, H.N. 
Chandrasekhar, A. C. Patarikar, fi. S. (an esha 
Rao,fl.S.Shambulinga and Shri M.Seetharama 
Holla had been arrayed as petitioners 
104 to 109. Dr.f'l.S.Nagareja aubmite 
that they are being wrongly arrayed as 
petitioners and they may be permitted 
to be deleted. We agree to this prayer 
of Dr.Nagaraja and grant pbrmission to 
delete the names. With this permission 
granted above, Dr.Nagaraja has deleted 
their names. He also undertakes to 
inform this fact to the respondents. 

Sriyuths H.S.Anantha Padmanabba, 
Smt.8.N.Vi.nutha, R.Durga Prasad and 
B.R.Sridhara, petitioners in C.C.Nos. 
430 to 433 respectively have also been 
stated to be wrongly impli.aded as 
petitioners. In the meno dated 21.12.88 
filed by Or.Nagaraja this fact has been 
clarified. Dr.Nagaraja rightly prays for 
permission to delete thesE petitioners 
from the array of the petitioners and 
drop the contempt or court proceedings 
so far as they are concerned as against 
the respondents. 

We accord our permission to this 
prayer of Dr.Nagsraja and delete peti—
tioners 430-433 of 1988 and drop these 
CC proceedings in so far as they are 
concerned as against the respondents. 
With this, CC petition No.430-433 stand 
disposed of. 
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CENTRAL ADIVUNISTRATIVE TRIBWAL .. 	
BANGALORE BENCH 

/ 

I 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 08 

Dated 

CONTEMPT 	
19 JAN 1989 

TITI0N (cIvIL) APPLICATIoN N05 	_327 to 409, 410 to 416, 417 to 29 & 434 to 442/88 
IN APPLICATION P405. 218 to 239, 263 to 281 9. 283 to 303, 415 to 4,, 625 to 631, 632 to 6379  

W.P. NO. 647 to 653 769 to77l&866 to 871 

AplioansJ 

Shri P. Chander Mohan & 111 Ore 
To 

1, Shri I.M. Shari?? 
Advocate 
35 (Above Hotel Bwagath) 
1st Main, Gandhinagar 
Bangalore - 560 009 

2. Shri R.S.A. Rao 
Accountant General 
(Accounts & Entitlements) 
Karnataka 
Bangalore - 560 001  

. Respondent® 

U/s The Accountant General (A&E), Karnataka, 
Bangalore & 2 Ore 

Shri S. Venkétaraman 
Secretary 
Ministry of Finance 
Department of Expenditure 
New Delhi - 110 001 

Shri M.S. Psdmarajaiah 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

3. Shri T.N. Chaturvedi 
Comptroller & Auditor General of India 
No. 10, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

I 

SUbject : 	 OF ORDER PASSDBY THE BEçH 

Please find enclosed herewith the copy of 
C.P.(Civil) passed by this Tribunal in the above saidapplications).on 	18-1-89 

PuTY REGISTRAR 
End 	: As above 	
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(JUDICIAL) 



.P(Civil) NoB. 327 to 409, 410 to 4169  417 to 429 & 43-4 

P. Chander mohan & 111 ors 	 U/s 	The AG (A&E), Kernataka, Bangalore & 2 Ors 

, I.M. Shaxiff 	 P1.S. Padmarajaiah 

D 	 Office Notes 	 I 	Orders of Tribunal 

18. 1. 198c 

a 
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C.P. 410 to 416/88(r) 

Petitioneby Shri I.I.Sharif?. 

Respondents by Shri MoSePadmarajoiaho 

In these petitions made under 

Section 17 of the Administrativs 

Tribunals Act, 1985 and the Contempt 

of Courts Act, 19711, the petitioners 

have moved this Tribunal to initiate 

Contempt of Court proceedings against 

the respondents for non-implementation 

of the orders made in their favour 

by this Tribunal.. 

Shri Padmarajaish, learned 

Senior Central Government Standing 

Counsel appearing for the respondents 

brought to our notice that the 

Hon'ble Supreme Court had stayed the 

operation of the orders made in favour 

of the petitioners and, therefore, 

submitted that these Contempt of 

Court proceedings are liable to be 

dropped. We find this submission 

of Shri Padmarajaiah is correct. On 

this, these contempt proceedings are 

liable to be dropped. We, therefore, 

drp the contempt proceedings. But 

n the circumstances of the cases we 
'1fl • icrr 

irect the parties ta beet their own 
/coets. 

C.P.  No.327 to 409, 
411 to 429 and  
434 to 442/86Q) 

Petitjonis by Shri I.A.Shariff. 

Respondents by Shri M.S. Padrnarajaiah. 

2. 	In thee petitions made under 

Section 17 of the Administrative Tribunals 

Act, 19850  and Contempt of Courts Act, 

1971, the petitioneri. have moved this 



RA 

cr 

' 	In the Central-AdmifliStrat1Ve 	- 
Tribunal Bangalore Benób, 

Baigaie . 
C.P.(Civil) NOB. 327to 409, 410 to 416 9  417 to 429.& 434 to 442/88 	. 

P. Chander Ilohan & 111 Ors 	 V/s 	The AG (A&E), Karnat ka, Bangalore & 2 Ors 

Order Sheet (contd) 	 . 

l.M. Shari??. 	
M.S. Padmarajaish 

Date j 	 Office Notes 	
.1 	

Orders of Tribunal 

Tribunal to initiate contempt proceedings 

against the responcents for non—implemen-

tation of the orders made in their favour 

by this Tribunal4,1  

3. 	Shri Pedmarejaiah, learned Senior 

Central Government Standing Counsel, 

appearing for the espondeflts placed 

before us, orders tade by the authority 

in favour of the pJ,titioners pursuant to 

the orders of this Tribunal subject to 

the terna and condtions specified therein, 

We are of the view that the aforesaid 

orders of the authrity which would 

eventually result n payment# to the 

petitioners mpleinntthe orders 

made in their favoLr by this Tribunil. 

In these circumetaces we cänaider it 

roper to drop thee contempt proceedings 

gainat the respon1dents. We, therefore, 

rop these contempt proceedings against 

the respondents. But in the circumstances 

of the cases we direct the parties to bear 

their own sts. 
- ...--'. 

Ir 

. (K.S.0UTTASWAP1Y 
	

(L.H.A.RcbV 
UICE:-CHIIRMAN 
	

NEI9BEP (A) 
- 	 18.1.1989 
	

18.1.1989 

PUTV RITA 
CENTRAL ADMINISTRATIVE T11IDUNAI 

8ANGALOiE 


